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JOINT COMMITTEE ON SALARY, ALLOWANCES AND OTHER 
AMENITIES TO MEMBERS OF PARLIAMENT

REPORT
I

INTRODUCTION t
1. the Chairman of the Joint Committee on Salary, Allowances 

and Other Amenities to Members of Parliament, as authorised by 
the Committee, do present on their behalf this report to Parliament.

On the 15th December, 1967, Shri Panna Lai Barupal, M.P. moved1 
for introduction of a Bill in Lok Sabha to amend the Salaries and 
Allowances of Members of Parliament Act, 1954 with a view to en­
titling Members of Parliament to draw daily allowance at an in­
creased rate of Rs. 50/- for each day during any period of residence s 
on duty instead of a D.A. of Rs. 31/- per day and a salary of 
Rs. 500/- per mensem as at present. The Bill also sought to pro­
vide the Members with free postal facilities and two third-class 
sleeping berth railway passes instead of one first-class pass. The . 
Bill also sought to provide that a Member who has completed two 
full terms as a Member of Parliament consecutively or otherwise 
should be entitled to receive pension in the same manner as is ad­
missible to a Central Government employee. It was also provided , 
in the said Bill that every Member shall be entitled to rent-free 
accommodation of a uniform type IV with free telephone, furni­
ture, water and electricity and other amenities.

2. The Bill was opposed3 at the introduction stage, and on the 
question that leave be granted to introduce the Bill, the Lok Sabha* 
divided: Ayes 138: Noes 31. The motion was accordingly adopted 
and the Bill was introduced4.

3. The Bill was taken up for consideration8 in Lok Sabha on the 
26th April, 1968. Amendments were moved® for circulation of the 
Bill for the purpose of eliciting opinion thereon (i) by the first day 
of the next session and (ii) by the 2nd September, 1968. During, 
the discussion, differing views were expressed and the Minister for ,

iL.S. Debs, dated 15-12-1967, cc. 7386.
2L.S. Debs, ibid, cc. 7387—7391.
»L.S. Debs, ibid, cc. 7396—7400.
4L.S. Debs, ibid, c. 7400.
&L.S. Cyclostyled Debs, dated 26-4-1968, p. 31074.
•L.S. Cyclostyled Debs, ibid p. 31075.
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Parliamentary Affairs suggested1 that “this question as to what con­
cessions and facilities may be given to hon’ble Members may be 
gone into by a Committee”. On his appeal, the mover of the Bill 
agreed2 to withdraw his Bill and the Bill was accordingly withdrawn3 
by leave of the House.

4. Immediately thereafter, on the 26th April, 1968 the Minister 
of Parliamentary Affairs moved4 the following motion: —

"That the question of providing further amenities and facilities in 
the matter of salary, allowances and other amenities to Members 
of Parliament in the context of the debate in Lok Sabha on the 
26th April, 1968, on the Salaries and Allowances of Members of 
Parliament (Amendment) Bill, 1967 by Shri Panna Lai Barupal 
be referred to a Joint Committee of the Houses to be nominated 
by the Speaker of Lok Sabha and the Chairman of Rajya Sabha, 
for examination and report;

that the Committee shall consist of 21 members, 14 from this House 
and 7 from Rajya Sabha;

' that in order to constitute a sitting of the Joint Committee the 
quorum shall be one-third of the total number of members of 
the Joint Committee;

that in other respects the Rules of Procedure of this House relating 
to Parliamentary Committees shall apply with such variations 
and modifications as the Speaker may make; and

that the House recommends to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House 
the names of 7 members nominated to the Joint Committee by 
the Chairman of Rajya Sabha.”

When the motion was placed before Lok Sabha, an objection5 
was taken to the wording of the motion, namely, that it should refer 
only to ‘amenities and facilities’ and the words ‘salaries and allow­
ances’ should be deleted. The Speaker clarified6 that only the name 
of the Committee was “Committee on Salaries and Allowances” and 
“it will go into the amenities for members”. Thereupon, the motion 
was adopted7.

iL.S. Cyclostyled Debs, dated 26-4-1968, p. 31117.
2L.S. Cyclostyled Debs, ibid, p. 31119.
flL.S. Cyclostyled Debs. ibid.
*L.S. Cyclostyled Debs, ibid, p. 31120.
BLS. Cyclostyled Debs, ibid, p. 31121.
«L.S. Cyclostyled Debs, ibid, p. 31121.
?L.S. Cyclostyled Debs, ibid, p. 31122.
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5. The Rajya Sabha at its sitting held on 10th May, 1968 adopted1 ( 
•the following motion: —

"That this House concurs in the recommendation of the Lok Sabha 
that the Rajya Sabha do join in the Joint Committee of the 
Houses to consider the question of further amenities and facili­
ties in the matter of salary, allowances and other amenities to 
Members of Parliament and authorises the Chairman to nominate 
seven members to serve on the said Joint Committee.”

6. The names of the members nominated to the Joint Committee 
T>y the Speaker, Lok Sabha, and the Chairman, Rajya Sabha, were 
published in the Lok Sabha Bulletin—Part II, dated the 14th May, 
1968.

7. The Committee met for the first time on the 6th June, 1968. 
At the first sitting, the Committee considered what procedure 
should be followed by them in considering various issues concerning 
the facilities and amenities etc.—whether any circular should be 
issued to all members, or to leaders of various groups inviting their 
suggestions. The Committee felt that they were representative of / 
all sections of the two Houses and therefore such a procedure was 
not necessary. They decided to take up amenities and facilities one 
by one and after considering the same in detail, record their deci­
sion item-wise.

8. It was suggested to the Committee, in this connection, that they 
might consider the points which had been discussed by an informal 
committee consisting of Members of Parliament belonging to diffe­
rent parties | groups of which Shri Tulsidas Jadhav was the Con­
vener and to which reference had been made in the proceedings in t 
both the Houses. The Committee accepted this suggestion.

9. The Committee also agreed to consider certain suggestions re­
garding further amenities and facilities made by a member of the . 
Committee (Shri Biren Roy, M.P.) in a letter circulated to the mem­
bers of the Committee.

10. The Committee held in all 6 sittings. At their first to fourth 
sittings held on the 6th June, 1st and 2nd July, 1968 the Committee 
considered and took decisions on various amenities and facilities to 
be provided to Members of Parliament as also revision of the rate 
of daily allowance. At their fifth sitting held on the 23rd July, 1968, 
the Committee reconsidered some of their earlier recommendations.

1R.S. Cyclostyled Debs, dated 10-5-1968, p. 249.
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They considered a fresh item regarding amenities, viz. Catering 
facilities for Members in Parliament House. The Committee did not, 
however, consider another suggestion made by a Member that the 
bungalows allotted to Members from the General Pool for which 
rent was chargeable under F.R. 45-A should be transferred to the 
M.P!s. Pool of Accoftimodation and the ceiling of Rs. 105 per men­
sem should be made applicable to them, as the subject came with­
in the purview of the House Committee. Thereafter, the Committee 
considered and adopted the Report. Those Members of the Com­
mittee who desired to append Minutes of Dissent were permitted to 
dd so. At their sixth sitting held on the 3rd August, 1968, the Com­
mittee reviewed' their earlier decision regarding ‘Rail Travel Facili­
ties’ and suitably modified the same.



II

SUBJECTS CONSIDERED AND COMMITTEE’S RECOMMENDA­
TIONS THEREON

11. The Committee noted that the payment of salaries and allow­
ances to Members and Hie amenities to which they are entitled are 
governed by the provisions of the Salaries and Allowances of Mem­
bers of Parliament Act, 1954 (as amended) and the rules made there-, 
under. Section 8 of the Act ibid provides that “a member shall be 
entitled to such medical facilities for himself and for members of 
his family and to such housing, telephone and postal facilities as, 
may be prescribed toy rules under section 9.” The Joint Committee 
constituted under sub-section (1) of section 9 of the Act ibid has 
been empowered under sub-section (3) to make rules, inter alia, 
to provide for all or any of the following matters, namely:—

■<* * * * *

(f) medical, housing, telephone and postal facilities mentioned 
in section 8; . . . .
* * * * > > > »

So far, the said Joint Committee have made the following rules with 
regard to the subjects mentioned above:—

(1) The Housing and Telephone Facilities (Members of Par- ,
liament) Rules, 1956; and .

(2) The Medical Facilities (Members of Parliament) Rules, 
1959.

The Committee were aware that in case they recommended any 
further amlenititt and facilities not covered by the existing provi­
sions of the above rules the relevant rules would have to be amend­
ed suitably, and where their recommendation pertained to any 
amenities and facilities regarding which rules had not been framed 
so far, necessary rules on the subject would have to be framed by 
the Joint Committee constituted under Section 9 of the Act ibid. 
The Committee were also aware that where their recommendation 
related to a subject not provided for under any of the existing pro­
visions of the Act ibid, the Act would also have to be amended. 
Keeping the above positipn in view, the Committee considered the

5
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^different subjects pertaining to the amenities and facilities and made 
their recommendation on each subject either unanimously or by a 
majority, as the case may b«, as indicated in each case.

(1) H ousing Facilities

(a) Rent-free accommodation

12. Under the Housing and Telephone Facilities (Members of Par­
liament) Rules, 1966, as they stand at present, the monthly rent1 
payable by a member in respect of any residence allotted to him in 
his capacity as such member is 25 per cent’ less than the monthly 
rent payable in respect of that residence immediately before the 
commencement of these rules. The remission in rent applies also to 
the rent of furniture and charges on account of servants’ quarters, 
motor garages, table and pedestal fans, table lamps, floor standard 
lamps, boilers, refrigerators, desert coolers and air conditioning units 
and includes also charges in respect of additional services. The

■ charges, if any, on account of the transport of any items of furniture 
to and from the residence of a member made at his request shall 
also be 25 per cent less than the actual charges otherwise payable 
in respect thereof under the rules for the time being in force.

13. Adequate provision exists for the accommodation of members 
coming to attend the sessions of Parliament and there are various 
localities near the Parliament House where residential accommoda­
tion is available for Members. While there are as many units of 
accommodation as there are members, the Committee find that some 
of them being bungalows and others being either Flats or hostel type , 
accommodation, the area of different units is not uniform, and it has 
not been found possible to allot the same type of residence to all , 
Members of Parliament. The Committee understand that recently 
Government have taken in hand the addition of one bed-room to A 
and B type flats in North and South Avenues, so that every flat will 
have a minimum accommodation of two bed-rooms and one drawing- 
cum-dining room.

14. It was suggested by one of the members of the Committee 
that every member should be provided with a free furnished A-type 
flat, with a servant quarter and a garage. Some members desired

]The monthly rent payable by a Member in respect of a residence al­
lotted to him from the M.Ps. Pool is subject to a ceiling of Rs. 105 per 
month. Extra rent is payable for any addition or alteration made in the 
residence allotted to a Member.

2See Appendix II, p. 37. .
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that one room in this rent-free accommodation should be air-condi­
tioned to enable members to function efficiently, having regard to 
the climatic conditions of Delhi. In the case of members who are 
allotted or are already occupying B, C, D, E and F type flats and 
bungalows, it was suggested that they should pay the rent for the 
appropriate type of accommodation reduced by the rent payable for 
an A type flat with 25 per cent usual remission.

«
Recommendation

15. After considering all aspects of the matter, the Committee  ̂
recommend, by a majority (Ayes: 10; . Noes: 5), that tthe following 
housing facilities should be provided to Members of Parliament:—

(i) Members should be provided with a free furnished A type 
flat, with a servant quarter and a garage;

(ii) Members who are allotted or are already occupying B,
C, D, E lor F type flats or bungalows should payt the ̂ differ- 
ence between >the rent payable for the appropriate type 
of accommodation in their possession and the rent payable 
for an A type flat with 25 per cent usual remission; land

(iii) Air-conditioning facilities should be provided in one of 
the rooms of a Member's residence, on specific request on 
payment of additional rent.

(b) Water and electricity charges

16. A member of the Committee suggested that, in addition to the 
above housing facilities, an allowance should be paid to every 
member on account of water and electricity charges.

Recommendation
The Committee recommend, by a majority (Ayes: 10; Noes: 5), 

that an allowance of Rs. 600 per annum on account of water and 
electricity charges should be paid to a Member in respect of the 
residence allotted to him in Delhi or New Delhi. . .

(2) T elephone Facilities

17. Under the Housing and Telephone Facilities (Members of 
Parliament) Rules, 1956, as amended, no charge1 is payable by a 
Member in respect of the installation and rental of one telephone 
installed either at his residence or at his office in Delhi or New

!See Appendix II, p. 38.
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Delhi, and a Member is not liable to make any payment, in respect, 
of the first three thousand six hundred1 local calls made from the 
telephone during any year.

18. It was suggested by some members of the Committee that 
these facilities should be further extended. In respect of the tele­
phone installed at a member’s residence or office at Delhi or New 
Delhi, a member suggested th%t all local calls made from such tele­
phone should be free. Another member suggested t that members 
should also be provided with a telephone either at their residence or 
their office in their usual place of residence or any place in the cons­
tituency, subject to the existence of telephone facilities in that area, 
and that a member shall not be liable to make any payment in res­
pect of the first 5400 local calls made from such telephone during 
any year. Apart from local telephone call facilities, a member of the 
Committee suggested that Members should be allowed one free 
trunk call during a week from Delhi to their constituency or to their 
usual place of residence to enable them to maintain contact with 
their constituency. It was also suggested that Members’ trunk calls 
should be dealt with on “Priority” basis by the P. & T. Department.

Recommendation
19. After considering all aspects of the matter, the Committee^ 

recommend unanimously that—
(i) In addition to the free telephone facilities provided to 

members in Delhi or New Delhi under the Housing and 
Telephone ‘Facilities (Members of Parliament) .Rules, >1956, 
members should 'also be provided with (a telephone either 
at their residence or at -their office in -their usual place 
of residence or any placjfe in the constituency subject to 
the existence of telephone facilities in that area, and a 
member shall not be liable to tyaake any payment in res­
pect of the first 5,400 local calls made from such tele* 
phone during any year;

(ii) The limit of free calls made from a telephone installed.1 
at the residence or the office of a member of Parliament 
at Delhi or New Delhi should be increased by'50 per cent,
i.e. from 3,600 |to 5,400 per year; and

(iii) Members’ trunk calk should be dealt with on “Priority”  
basis by the P. & T. Department.

1The limit of free local calls was raised from 1800 to 3600 per year with 
effect from 13th March, 1965.
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The Committee also recommend, by a majority (Ayes: 8; Noes: 4 ), 
that one free trunk call during a fortnight should be Allowed to 
Members of Parliament during session periods from Delhi to their 
constituency or to their usual place of residence.

(3) M edical F acilities

20. Under the Medical Facilities (Members of Parliament) Rules, 
1959, Members of Parliament are, during their term of office, entitled1 
to the same ntedical facilities as are available to officers of the 
Central Civil Service, Class I, having their headquarters in Delhi or 
New Delhi, under the Contributory Health Service Scheme (now 
known as the Central Government Health Scheme) for Central Gov­
ernment employees, as in force from time to time. A compulsory 
monthly contribution is levied from every Member of Parliament 
on the basis of his salary at the same rate as is payable by a Gov­
ernment servant drawing pay equal to the salary of a Member and 
such contribution is recoverable from the monthly salary bill of 
the Member. At present, the monthly contribution recovered from 
a Member is Rs. 4 per mensem.

21. There are three dispensaries functioning in New Delhi at
(i) North Avenue, (ii) South Avenue and (iii) Constitution House 
(Curzon Road Barracks), catering mainly to the medical needs of 
the Members and their families- Allocation of a dispensary for 
those Members who reside outside the areas covered by these dispen­
saries is made according to their residential addresses. The Com­
mittee note that, in addition to the medical facilities provided to 
Members at their place of duty, Members are also entitled to re­
imbursement of medical expenses incurred by them on their own 
treatment or on the treatment of their family while they are away 
from Delhi or New Delhi according to the rules applicable to Class
I officers of the Central Civil Service.

22. One of the Members of the Committee suggested that under 
the Health Scheme (Central Government Health Scheme), Member} 
of Parliament should have the benefit of medical care as out-door and 
in-door patients, including investigations pertaining thereto, at any 
medical institution in the country which is run or aided by the 
Government of India, excluding private Nursing Homes.

23. It was also urged before the Committee by another Member 
that under the existing rules reimbursement of expenditure incur­
red by Members outside Delhi or New Delhi involved a lot of pro­

JSee Appendix II, p. 38.
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cedural difficulties. It was, therefore, further suggested that the- 
existing procedure for claiming reimbursement should be changed 
in the case of Members of Parliament and they should be given 
free medical treatment, including hospitalisation, in any medical 
institution run by the Central Government or the State Govern­
ments.

Recommendation

24. After full consideration of the matter, the Committee un­
animously recommend that Members of Parliament should be pro­
vided free medical treatment in any medical institution in i the 
country which is run or aided by the Government of India or the 
State Governments and the charges on this account, if any, should 
be recovered by the medical institutions direct from the Govern­
ment.

(4) Rail  Travel Facilities

25. The Committee noted that under the existing1 provisions of
the Salaries and Allowances of Members of Parliament Act, 1954
(as amended), Members are entitled to the following rail travel
facilities:—

(*) Free Pass—
One free* non-transferable pass which entitles a member to travel at any 

time by any railway in India during his term of office.
[Section 6(i) and (2)]

One I Class fare plus one III Class fare, 
irrespective of the class by which the 
member actually travels.

[Section 4(i)(a)]
One I Class fare or daily allowance for 

the days of absence, whichever, is
less.

[Section 5(a) read with proviso 1]
26. It was suggested by one of the members of the Committee 

that without prejudice to the existing rail travel facilities provided
'See Appendix II, pp. 35-36.
2The cost of the journeys performed by a Member by using the railway 

pass provided under Section 6 is borne by the respective Secretariat of the 
two Houses. Necessary payment is made to the Railways, who raise a 
debiA against the two Secretariats on the basis of the railway journey 
forms surrendered by members, as provided under Rule 17(1) of the 

Members of Parliament (Travelling and Daily Allowances) Rules, 1957.

(«0 Rail T.A.—
Forward and Return Journeys

Intermediate Journeys
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to Members, every Member should be provided with a First Class 
A pass which, according to him, would enable a member to travel 
by air-conditioned class by paying one-third of the difference 
between the first class fare and the A.C.C. fare. The same member 
also suggested that Members should be entitled to P.T.O. facilities 
for their families and one free III Class pass for an attendant at 
all times. Another member of the Committee suggested that ex-­
Members of Parliament who have served as Members for two or 
more terms should be allowed free rail travel.

27. Out of these suggestions, the Committee found that the 
suggestion regarding provision of free rail facilities to ex-Members 
relates to a subject that is beyond their term of reference, which 
relate to the amenities and facilities to be provided to sitting! 
members. In considering the other suggestions, the Committee 
were conscious of the fact that the further facilities proposed might 
involve an amendment of the Salaries and Allowances of Members 
of Parliament Act, 1954. They also noted that suggestions had been 
made from time to time by some members that the same concession 
of travel by air-conditioned class as is admissible to Government 
Grade I officers should be made available to Members of Parliament, 
by their paying one-third of the difference between the A.C.C. and 
1st class fares, and the Joint Committee on Salaries and Allowances 
of Members of Parliament appointed under Section 9 of the Act 
ibid at their sitting held on the 28th June, 1967 desired to discuss 
this matter de novo even though the matter had been considered 
by them once in 1965 and twice in 1966 and in the context of the 
economy drive it had been decided to drop the matter. At their 
sitting held on 8th December, 1967, when the matter was last con­
sidered by the said Joint Committee, they felt that they were 
justified in demanding the A.C.C. travel facilities similar to those 
available to Government Grade I officers viz. by paying a nominal 
difference. However, as extension of this facility would need1 
recourse to an amendment of the Act, which Parliament might not 
favour in the existing economic conditions, the said Joint Committee 
decided that this matter might be dropped. It was urged by some 
of the members of the present Committee that the extension of the' 
facility to travel by ai^-conditioned class to Members of. Parliament 
was justified in view of the long distance which many of them had 
to travel by rail under adverse weather conditions. It was also urged 
that Members of Parliament should be entitled to stay in the retir­
ing rooms at Railway stations for a maximum period of two days on 
payment of service charges only.
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28. (i) After careful consideration of all aspects of the matter, th© 
Committee recommend, by a majority (Aye* 8; Noes 5), that every 
Member should be provided with a free first class lion-transferable 
pass which should entitle him to travel at any time by any railway 
in India with one attendant in third class. The First class past* 
should also entitle the holder to travel by A.C.C. on payment of 
one-third of the difference between A.C.C. and first class fares.

(it) The Committee unanimously recommend that the travelling 
allowance admissible to the Members of Parliament at present under 
section 4 of the Act should continue.

(iii) The Committee also unanimously recommend that every 
member should be entitled to stay in the retiring rooms at railway 
stations for a maximum period of two days on payment of service 
charges only.

(5) A ir Travel Facilities

29. Under the present1 provisions of the Salaries and Allowances 
of Members of Parliament Act 1954 (as amended), Member of Parlia­
ment are entitled to the following air travel facilities:—

One and one-fourth air fare.
[Section 4(i)(b)]
One air fare (if the Member visits his 

usual place of residence performing 
the journey by air not more than 
twice during a session or sitting of 
a committee lasting more than seventy- 
live days, or not more than once 
ift any other case).

[Section 5, Proviso 2]
One air fare or the D.A. for the days of 

absence, whichever is less, in ocher 
cases.

[Section 5 read with Proviso 1).
The Committee noted that in the case of journeys by air per­

formed under the second proviso to Section 5 of the Act ibid, 
no air fare is payable if the member does not visit his usual place 
of residence, and no D.A. is payable.

30. It was suggested by a member of the Committee that the 
present air travel facilities should be further extended and some 
of the existing restrictions abolished. He proposed that—

(i) a Member should be allowed to perform intermediate 
journeys by air to any place of his choice during a session;

(ii) a Member should be allowed to perform intermediate

Recommendation

iSee Appendix n, pp. 35-36. ...  ....  '

"Forward and Return Journeys 

Intermediate Journeys
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journey by air under the second proviso to Section 5 once 
in a fortnight during every session;

<iii) a Member should be allowed D.A. in respect of inter­
mediate journeys by air under the second proviso to 
Section 5 as now proposed, provided his absence during 
such a journey does not exceed 7 days; and

<iv) a Member should be allowed to travel by air during 
inter-session periods by paying the difference between the 
First Class A Pass and the air fare.

31. The Committee were conscious that the further extension
o f the air travel facilities provided to Members could be effected 
^nly by amertding the Salaries and Allowances of jVlemoers of Par­
liament Act, 1954 (as amended). '

Recommendation
32. After due consideration, the Committee unanimously recom­

mend as follows:—
(i) In place of the existing facilities available under the second 

proviso to Section 5 of the Act, every Member should be 
allowed:

(a) in the case of a session of either House, four Intermediate 
journeys by air to any> place in India during a session 
lasting more than 75 days and two such journeys du­
ring any other session, and

(b) in the case of a sitting of a Committee, one such jour­
ney.

(ii) Daily allowance should be paid to Members when the 
absence during an intermediate journey as now proposed 
under the second proviso to Section 5 does not exceed 
seven days.

(iii) During inter-session periods, Members should be allowed 
to travel by air by paying the difference between the First 
Class and the air fares.

(6) R oad T ransport Facilities

33. Under the provisions1 of the Salaries and Allowances of Mem­
bers of Parliament Act, 1954 (as amended), Members are entitled 
to the payment of road mileage at the rate of eight annas per mile 
■of the journeys performed by road from their usual place of residence 
to the railway stations, port or aerodrome and vice versa during 
their forward and return journeys [Section 4(1) and (2)]. The

1See Appendix It, p. 36.
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same road mileage is admissible to Members in respect of inter­
mediate journeys (Section 5).

34. It was brought to the notice of the Committee by a mem­
ber thereof that a lot of inconvenience was being experienced by 
members in touring their constituencies by road, and some facilities • 
in this matter should be provided to members by Government. He 
therefore suggested that members should be entitled to free Govern­
ment road transport for touring their constituencies. He proposed 
that the District Magistrate/Collector/District Commissioner should 
place a vehicle at the disposal of a Member at a maximum notice of 
seven days and in case of urgency such as fire or other natural cala­
mities at a short notice. This facility should be made available to at 
Member for not exceeding 60 days in a year, and it should be with­
drawn two months before the general elections.

35. Another member of the Committee suggested that the exis­
ting road mileage allowance at fifty paise per mile admissible to a- 
member at Delhi or New Delhi should be raised to the actual taxi’, 
fares obtaining at present at Delhi or New Delhi.

Recommendation
36. The Committee recommend unanimously that Members of 

Parliament should be provided with road transport facilities to tour 
throughout their respective States, and for this purpose they should 
be provided with a free pass entitling them to travel by State trans­
port as well as by private buses plying in their respective States. 
The Committee also recommend unanimously that the road mileage- 
allowance admissible to them should be increased from U.50 n. 
to Re. 1.00 per mile.

(7) P ostal Facilities

37. Under Section 8 of the Salaries and Allowances of Members 
of Parliament Act, 1954 (as amended), a member,shall be entitled’ 
to such postal facilities as may be prescribed by rules under Sec­
tion 91. The Committee noted that so far2 no postal facilities have
been provided to members and hence no rules in this behalf have- 
been made.

JSee Appendix II, p. 37. ........ ...... ~
2The Joint Committee constituted under the Salaries and Allowances of 

Members of Parliament Act, 1954 at their sittings held on 26th August 1956 
and he 23 rd September, 1958 considered the question of p r o v E  free 
postal facilities to Members of Parliament for official correspondence As 

°  correspondence which Members had to undertake with the 
Secretariats of Parliament was considered to be meagre and thVhTnlm t  
the proposed facility was likely to be a limited nn» «L  n beneflt o f
the matter. This subject came up once agSn £ e  t h p ° 2  r  
mittee for consideration at their sitting h rut t* Joint Com*
■ » .«*  decided the, „o , „ c  '■«



5

38. A member of the Committee suggested that members should 
be allowed free postage up to a limit of Rs. 1200 per annum towards 
letters and telegrams sent by them.

Recommendation

39. The Committee unanimously recommend that free 
should be given to Members up to a limit of Rs. 1200 per 
They further recommend that this free postage should be 
the form of service postage stamps and not in cash.

(8) Stenographic/ secretarial assistance

40. Under the existing1 provisions of the Salaries and Allow­
ances of Members of Parliament Act, 1954 (as amended), members 
are not entitled to any stenographic/secretarial assistance. In order 
to assist members in their immediate parliamentary work while in 
Parliament House, such as the tabling of notices of adjournment 
motions/calling attention, amendments etc. and communications 
addressed to the Speaker or the Ministers of Government on issues 
engaging the attention of Parliament, a small pool of English an l 
Hindi stenographers has been provided by the Secretariats of both 
Houses. The Committee noted that these arrangements afforded 
only a very limited assistance to members, and for dealing with 
the extensive correspondence from their constituents which many 
members had to cope with, they had to make their own private 
arrangements.

41. A member of the Committee suggested that all members shoal! 
be provided with stenographic assistance, and for this purpose 
members should be given an allowance of Rs. 2,400 per annum, 
subject to the production of a certificate by every member reg .rding 
the utilisation of a stenographer’s services to the extent of the 
allowance claimed. The Committee discussed this suggestion at their 
First sitting held on the 6th June, 1968, and postponed the con­
sideration thereof to a future meeting, to enable members to eontuU 
their respective parties/groups regarding the manner in which sreno* 
graphic assistance should be provided.

42. The Committee resumed the consideration of this, subject at 
their Third Sitting held on the 1st July, i m  They heard the* view­
points of members, which differed in regard to the manner in which 
stenographic assistance should be provided to members. A number

*See Appyendix II, p. 37. .....

postage 
annum, 

given in



of alternative suggestions were made, and these fell into the follow­
ing two broad categories:—

(i) Payment of a cash allowance to members towards steno­
graphic assistance on the production of a certificate by a 
member.

(ii) Appointment of a p*ol of stenographers—of varying 
strengths suggested by different members—to sennp Mem­
bers of Parliament.

It was emphasised that the assistance provided should not merely 
be stenographic, but also secretarial, that is to say, inclusive cf the 
maintenance of the files and papers of members. It was also pointed 
out that the assistance provided should also cover correspondence 
received and dealt with by members in their regional language;..

43. On the question of payment of a cash allowance, the member 
who originally suggested Rs. 2,400 per annum had no objection to the 
quantum of allowance being reduced, if considered necessary. Some 
members expressed their objection to the principle of giving £* cash 
allowance against a member’s certificate.

44. The Committee considered the following alternative proposals 
with regard to the appointment of a pool of stenographers:—•

1 Stenographer for every 2 members.
1 Stenographer for every 5 members.
1 Stenographer for every 10 members.

3 Stenographers for each Group having a strength up tu 50
members; the number of stenographers to be increased in
case of bigger groups according to their strength.

It was emphasised that the stenographic/secretarial assistance sug­
gested should be available to members at their residence, and the 
same should be arranged in such a way that the timings and con­
venience of different members did not clash. One view placed 
before the Committee was that, as the different parties/groups 
would like to keep their correspondence confidential, the power to 
appoint the stenographic/secretarial staff should be given to the 
parties/groups. The majority of the members felt, however, that 
the appointments should be made by Government.

45. The Committee considered this subject further at their Fifth 
Sitting held on the 23rd July, 1968, with reference to the manner 
in which the stenographic/secretarial assistance should be provided.
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46. After careful consideration of all aspects of this matter, the
Committee unanimously recommend that stenographic/secretarial1 
assistance afcwld be provided W Meniber of Parliament, and
for that purpose, they recommend, by a majority (Ayes: 11; Noes:
2), that an allowance of Rs. 100 per mensem be given, to each 
Member.

(9) G eneral Facilities

47. Apart from, the facilities and amenities provided to Members 
under the provisions of the Salaries and Allowances of Members of 
Parliament Act, 1954 (as amended), suggestions were made to the 
Committee to recommend to Government certain facilities to Mem­
bers of Parliament keeping in view their special position. These are 
dealt with below: —

(i) Facilities for journeys abroad

48. A member of the Committee suggested that in order to 
facilitate journeys abroad by Members of Parliament at their1 own 
expense, the following facilities should be provided to them:—

(a) Members should be exempted from the production of P 
forms;

(b) the foreign exchange allowance should be raised from 
Rs; 6.000 to Rs. 9,000; and

(c) Members of Parliament should be provided with a special 
passport overstamped "MP” to avoid undue detention and 
inconvenience at customs posts.

Recommendation

49. The Cowmittee recommend that Government should take 
necessary steps for the implementation of the above suggestions.

(ii) Income Tax

50. A member of the Committee suggested that the expenditure 
incurred by a Member on the residence maintained by him at Delhi 
or New Delhi and the water and electricity charges paid by him 
should be treated as legitimate expenditure and deduction should be

’ Where a Member performs a journey outside India in the discharge of 
his duties as such Member, he is entitled to such travelling; and other al­
lowances in respeot of such journey as is provided for in the Members of 
Parliament (Allowances for Journeys Abroad) Rules, 1960. -

Recommendation
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allowed for purposes of income tax. The Committee were informed 
that this matter had already been referred by the Lok Sabha Secre­
tariat to the Central Board of Revenue at the instance of another 
Member of Parliament.

51 One of the Members suggested that facilities should be pro­
vided to Members in the Parliament House for the submission of 
their income tax returns etc.

Recommendation

52. The Committee recommend that for the convenience of Mem­
bers of Parliament assessable to income tax, an Income Tax Cell 
should be opened in Parliament House.

(iii) Air-lifting of dead bodies of M.Ps.
53 It was suggested by a member of the Committee that in the 

event of death of a Member or his wife at Delhi or any place other 
than his/her home while on parliamentary duty, Government should 
arrange for flying/transporting the dead body of the deceased, as 
may be desired.

54. The Committee found that this matter had already been con­
sidered by the Joint Committee constituted under section 9 of the 
Salaries and Allowances of Members of Parliament Act, 1954. That 
Committee had recommended to the Government that in the case 
of a scheduled flight, the whole expenditure of air-lifting the dead 
body of an M.P. should be borne by the Government and in the 
case of a chartered flight, the difference between the cost of the 
chartered flight and the scheduled flight should be borne by the 
family of the deceased. Subsequent to the discussion of this subject 
by the present Committee at their sitting held on the 1st July, 
1968, the Chairman brought to the notice of the Committee at their 
sitting held on the 2nd July, 1968, the following reply which had 
been received from the Central Government through the Depart­
ment of Parliamentary Affairs with reference to the recommenda­
tion made by the Joint Committee on Salaries and Allowances of 
Members of Parliament:—

“ .....................the actual cost of airlifting by commercial flight
should be met by the Government and in case of special 
chartered flight arranged at the request of the family of 
the deceased, Government would pay actual cost by com­
mercial flight, the balance being borne by the family.

, Orders to this effect will be issued in due course.”
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55. The Committee are not satisfied with the decision of the Gov­
ernm ent in this respect and recommend that the dead body of a 
Member should be airlifted by! commercial flight or chartered flight, 
as may be necessary, and transported without any charge falling on 
the family of the deceased.

(<iv) Foreign mail of Members

56. The Committee also considered a suggestion by a Member 
thereof that Members’ mail such as journals and books from foreign 
.countries should not be tampered with or withheld by the customs 
authorities.

Recommendation

57. The Committee see no objection to the checking of the foreign 
mail of Members by customs authorities. They recommend, how* 
ever, that Government should issue instructions to the customs 
authorities that after scrutiny, such mail should not be destroyed 
■but should be delivered to the Member concerned.

■(v) Catering facilities for Members in Parliament House

58. The Chairman drew attention of the Members to the fact that
in addition to the other facilities and amenities considered by the 
'Committee, they might also like to go into the question of catering 
arrangements for Members in the Parliament House. It was pointed 

• out to the Committee that in view of the unsatisfactory service 
rendered by the previous private caterers, the catering arrange­
ments in the Parliament House have since been entrusted to the 
Railway Board with effect from the 15th July, 1968. The Ministry 
of Railways had undertaken the catering service through Northern 
Railway (Catering Department) on the condition that the losses 
"that might be incurred by them in running the Refreshment Room 
for Members in Parliament House would be borne by the Secretariats 
of Parliament. 1

Recommendation

59. The Committee are of the view that it is necessary to provide 
-efficient and satisfactory catering service to Members of Parliament 
in Parliament House and appreciate the present arrangements made 
therefor through the 'Railway Board. The Committee recommend 

-that every endeavour should be made to run the Members' Refresh­
ment Room in Parliament House on ‘no profit no loss’ basis, and in

Recommendation
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case there is any reasonable loss, tbe same should be subsidised by  
the Secretariate of Parliament,

(10) Daily A llowancf

60. Several members desired, at the First Sitting of the Cqra- 
mittee held on tihe 6th June, 1968, that the existing1 rate of daily 
allowance payable to members under Section 3 of the Salaries and 
Allowances of Members of Parliament Act, 1954 (as amended), viz. 
Re. 31 fpr each day during any period of residence on duty, might 
be increased. The Chairman, pointed out that according to the terms 
of reference as embodied in the motion appointing the Committee, 
the Committee were not empowered to discuss the question of daily 
allowance. There being two opinions on this point, the Committee- 
postponed the consideration of this subject to their next sitting.

6(1. The Committee took up this subject again at their Third 
Sitting, held on the 1st June, 1968. The Chairman informed the 
Committee that he had since sought, and obtained clarification re­
garding the terms of reference of the Committee from the Speaker, 
under whose directions the Committee functioned. He had invited 
the attention of the Speaker to the following observations2 made by 
the Chair:—

“ ......... from the speeches made, it is clear that some facilities are
necessary. TTiat is the theme. We do not, want pension; We do 
not want travelling allowance for families and all that. Bat 
some facilities—whether it be postal facilities and so on—are 
required. But these cannot be discussed and considered on the 
floor of, the House. Which facilities are necessary; which are 
not—I do not think it will be possible to consider that. here. If 
all of you are agreed some facilities—not salaries or allowance^ 
or anything—and what those facilities are can be considered by 
a, small committee as suggested. . . . .”

Again, after the Minister of Parliamentary Affairs had moved3 the
motion for the appointment of the Committee and a member (Shri

^  fprce wi*  eflfect f*om 1st Juno, 1*54, and
^  K % o r  e a T r  3 ,8tn  ° f  400 * *  me* » m  plus, anMice Of Hs. 21 for each day of residence on duty. The Act was amende*
mLnŝ ifUIJ*’ vi** *nt*tled to receive a salary of Rs. 500 perESTS f  % SL ?Ta”f' ?  ** 31 ,OT *">> »f residence on(see sec. 3 of the Act, vide Appendix II, p, 35).

“L-S, Cyclostyled Debs, dated 26-4-1998, pp. 31110-31111,
4 *L.S. Cyclostyled Debs, ibid, p. 31120.
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Uma Nath) objected1 to the wording of the motion, that it should 
refer only to “amenities and facilities and the words “salaries and 
allowances” should toe deleted  ̂ the Speaker had observed2: —

“Only the name of the Committee is ‘Committee on Salaries 
and Allowances’ . . . . . . . .  It will go into the amenities for
members.” .. . •

The Speaker, having taken note of the view expressed by some 
members of the Committee at their sitting held on the 6th June,. 
1968 that they could also discuss the question of daily allowance, 
had directed that the wording of the motion was clear: the Com­
mittee had to consider the question of amenities and facilities only.

62. The Committee, however, were of the view that it was open 
to them to make recommendations with regard to the revision of 
Salary/Daily Allowance also.

63. One of the members of the Committee, therefore, suggested 
that the daily allowance should be raised to Rs. 51 per day. Some 
of the members pointed out that after the provision of further 
amenities and facilities as recommended by the Committee, they 
had to exercise cautipn in regard, to the proposed increase in the- 
rate of daily allowance.

Recommendation

64. After carefully weighing the pros and cons of an increase in 
the rate of daily allowance, the Committee recommend, by a majo­
rity (Aye®: 9; Noes: 3), that the rate of daily allowance should be 
raised from Rs. 81 to Rs. 51 per day. Those Members who may be- 
unwilling to draw daily allowance at the revised rate need not, do 
so.

New  D elhi; 
August 3, 1968, 
Sravana 12, 1890 (5)7

BIBHUTI MISHRA, 
Chairman,

Joint Committee on Salary, Allowances 
and Other Amenities to Members 

of Parliament.

’ L-S. Cyclostyled Deb. dated 26-4-1968, p. 31121. 
2L.S. Cyclostyled Deb., ibid.
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MINUTES OF DISSENT 

(x)
Jrrt Hwrfar «Ft *arct gfawtf an*ft 'srrfipt f^r% ft?

w r g  i trM r^9fth iRm fk irvt| % $r v̂sEfrn
TT *RTT 31 ^  ^ *JT 51 TT foTT 5TPT, fartff TO I {[ I

<10 TPT m ^ 1  eTrot a  w i  0  *t>*i^ifV^fl 5F W T  d l i  *i i £ ^  Tf^cT H^T

if f*TTTT*rftpfT t^PT JIT flrTT$RTTfacT ^HT I ? i f  3cPT cNTT IT# *>t 
t  cnft # 5 r t  = ^ if^  *ft*ff *rt ? f t  ft *>*r 5 t r t ,  *tctpt

*rft <ft <tt % fatr *revr * *ni? i
?rf f ^ f t  ; ^ N t  *m T O T' \3

24 <$5nf, 1968 I
(English translation)

In my opinion, each Member of Parliament should have sufficient 
facilities to enable him to discharge his duties efficiently. I support 
the facilities as listed in the Report. But I oppose the Committee’s 
recommendation regarding increasing the daily allowance of Mem­
bers from Rs. 31 to Rs. 51. In my opinion, when we cannot grant 
adequate increase in the pay and allowances of lakhs of Govt, em­

ployees in these days of back breaking price-rise and crores of 
labourers cannot be provided two square meals, it would, therefore, 
not at all be proper for us to receive more pay or allowances. We 
should think of raising our Salaries or allowances only when we 
could provide basic amenities to the common man viz, food, clothing 
and shelter to all.
New D elhi; KANWAR L A L  GUPTA.
July 24, 1968.

fa)
I consider it my duty to attach a note of dissent to the Report of 

the Joint Committee on Salaries, Allowances and other Amenities to 
Members of Parliament. '

There was a feeling among many members that in oirier to faci­
litate the discharge of their duties more effectively, it was necessary 
to have a few more amenities and facilities. Actually the Joint 
-Committee was appointed to examine and report on this question.

22
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In spite of the definite opinion given by the Hon’ble Speaker that 
the Committee can only consider amenities and facilities, the Com­
mittee by a majority chose to reopen the question of daily allowance 
also. Anti it is recommended that the daily allowance should be in­
creased from Rs. 31 to Rs. 51.

I want to make it very clear that I am against this enhancement 
of D.A. As a matter of fact I am against any enhancement of salary 
and allowances. As the reasons for the objection are obvious, I don’t 
want to go into them here. They can be explained when a discus­
sion takes place on this question. Enhancement of D~A. is all the 
more unjustified in view of the fact that there was an increase both 
in salary and allowances four years back-

As far as amenities and facilities are concerned, I could not agree 
with many of the recommendations such as Rs. 100 per month for 
Stenographer, First Class Pass with P.T.Os and Attendants’ Passes 
and still further concession in House Rent, Water and Electricity 
Charges.

I am convinced that there is justification only for such amenities 
and facilities which are absolutely essential to help members dis­
charge their public duties more effectively.
New D elhi P. K. VASUDEVAN NAIR.
July 25, 1968.

(3)

^  sttct fafSnrre ^  $ ftr if ^ f t  f f e  %
*ft 5f>fenW  *rr srar.ft f  ^  q fo v n ff *ft f t t 'r  i

TPT if t fff*  % tcFT y f f r f fe  ^ T T
$ • w¥f% ihrcfm^T nn irnsfhf vta ft q$rr i spthct <rt

i ^  wi ri f t ' tr’ i qfetrrerr
if t o t  % m  ^  T i  3rr% srrt eft 1 1

w f  s m r  if gfiraT ^  »ft i f w  ^  «F?r arr
i w  it 3ft srs® sflr 3^% «ni^f if T f r r  ^ t|  s tft it

f t  | afirwf «ft  ^  f i r o i r  s r *%  star ?rff 1 1

fa w R -in ^T  if if gft gHrent £ t  f  i w t  snmr if
i oo w r  srfdHw % aapr «w<u *t ?rfr *^t stt flwt, ^prr srfepp -

* W i a i v T  % *Ftq ir f e n  3|T I

^ fR rm  % ept ^  fen strt =5nf̂  i ^  «̂nrr qfr iRtwfW
%  <np vs ̂  1 i 5*rct « n r  if *rret ^  ?t sr-Tir i
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^  Sr ffew  'w fo ft*ft %  ^  fiRf# v w
q-pfY VT WR 5T ^ T H T ^ f t * * R f % fW H  ti*ll*fl ^  HTVfipF *^N>i

t# arr̂  *fr anr^T i

*$ ftwft ; f r W T  l i f t
2 5 ^TTt, 19S8

(English translation)

This point is incontrovertible that the prices have been rising; 
continuously in the country and the Members of Parliament can also 
be put to difficulty as a result thereof. Even then there should be 
a limit to these facilities.

In my opinion, it is not proper to effect an increase in the pay and 
allowances, of the Members because ultimately its burden would fall 
on the public exchequer. Secondly, it will have an adverse effect 
on the public opinion also. Similarly, it is not also proper to provide 
‘A’ Class Railway pass- It will, however, be desirable if arrange­
ments for the travel of a servant with the Member of Parliament are 
also made.

Similarly, the demand for air-conditioning of the houses allotted 
to Members is not also proper. In my opinion, Members who like to 
put up in good and bigger bungalows should be charged rent on the 
same very rates. The tendency to seek less rent for bigger bunga­
lows is not good.

The facilities provided at present in regard to air-travel are 
sufficient. Similarly, provision of Rs. 100 per month in regard to 
postal facilities can also not be termed as correct. The voters can­
not be taxed to meet such huge expenditure.

Cash Allowance should not be given to M.Ps. for stenographers. 
One group or Members of this same views can keep one stenographer. 
This will reduce the expenses tq a large extent.

In regard to the housing facilities to the Members, it would be- 
enough if the Members are exempted from payment of electricity and' 
water charges. There should be a provision for a common servant 
for the houses of the Members as in the case of - Legislative Assem­
blies-

New  Delhi; 
25fih July, 1968.

NIRANJAN VARMA-
i
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(4) ! V
I think it my sacred duty to give my note of dissent to the re­

port of the Joint Committed on Salary, Allowances ated Other Ame­
nities to Members of Parliament. J

I am of the opinion that following three criteria should be borne 
in mind when the majority recommendations of the Committee are 
taken into consideration: —

(a) The amenities and allowance should not aggravate the
disparity that has already existed between a Member 
of Parliament and a citizen of the country.

(b) No room should be given for the misuse of those ameni­
ties by the Members;

(c) These amenities should have direct relevance to the per­
formance of the Member’s duties as a Member of Par­
liament.

I am sorry to note that these three basic criteria have been last 
-sight of by the majority members of the Committee. Hence I am 
quite opposed to the recommendations of the majority members 
regarding free furnished A type flat, allowance of Rs. 600 per 
annum on account of water and electricity charges, first class ‘A’ 
railway pass, daily allowance of Rs. 51 and granting one hundred 
rupees cash for the stenographer.

Let me recall that the Speaker of the Lok Sabha suggested 
that only those recommendations which are unanimous would be 
accepted by the House. As a matter of fact, there are certain re­
commendations which have been agreed to unanimously by the 
•Committee. I hope and trust that in deference to the wishes ex­
pressed by the Speaker on the Floor of Lok Sabha, the Parliament 
would accept only those recommendations which were agreed to 
unanimously by the Committee.

I would like to place on record that I do not approve any in­
crease in the rate of salary or allowance.

New  D elhi; 
25th July, 1968/

RABI RAY.

(5)

New  Delhi; 
:26th July, 1968.

JYOTIRMOY BASU.
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I am not in favour of the Comimittee’s recommendations con­
tained in paragraphs, 64, 46 and 28. Though in some other count­
ries of the world the amenities extended to Members of Legisla­
tures are. greater than those in India, I feel that in a poor country 
like ours where each member of the Lok Sabha and the Rajya 
Sabha gets approximately between Rs. 17,000 and Rs. 14,000 per 
year (all allowances and concessions like rebate in house rent, free­
railway pass, telephones and medical facilities included), it is un­
fair to throw a heavy financial burden on the Exchequer by these 
proposals particularly when the wage-earning classes in the coun­
try have constantly complained that they have not received a 
square deal in regard to the increase of their emoluments from 
Government.

I am opposed to Rs. 51 daily allowance being given to Members 
of Parliament. There, is certainly a case for an increase in daily 
allowance on account of high transportation charges in Delhi. But 
these charges can be covered if the daily allowance is raised to­
Rs. 41 per day.

The proposal that each Member of Parliament should be given 
Rs. 100 p.m. as allowance for his stenographic work would lead to 
various unnecessary allegations about the bona fides of Members of 
Parliament in respect of such expenditure. It is necessary that 
Members of Parliament should be free from controversies of a per­
sonal character. I am of opinion that the Rajya Sabha and the Lok 
Sabha Secretariats should expand their existing stenographic staff in
order to serve Members of Parliament in regard to their Parlia­
mentary work.

I am not in favour of the new proposal regarding members’ rail­
way passes under which a . member will be entitled to take a servant, 
with him m third class, whenever he travels. This is again likely 
to be a subject of controversy in respect of alleged abuse of such pri­
vilege by Members of Parliament. Further, the first class A Pass 
under the new proposal entitles an.M.P. to travel in air-conditioned

A c 'c T a s ^ A ^ T 6111̂  °ne*t5lrd diffefenCe between lst class andA.C. Class. As far as I . can understand, this Committee is concerned 
with amenities and not with luxuries. In a country where millions 
are homeless and are sleeping on pavements, travel in air-condition-
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ed class by an M.P. on a concessional basis would certainly look 
strange. The question arises who is going to bear the remaining 2! 3rd 
of the difference between 1st class and A.C.C. The answer is “the 
country will have to bear it.” I submit it is not proper to do anything 
under this head which will be a financial burden to the Exchequer 
and Parliament.

In a country like ours which has a low per capita income, it is 
necessary that Members of Parliament should set an example in 
respect of austerity. These privileges which have been recom­
mended by a majority of the Joint Committee will give an un­
fortunate picture of Members of Parliament enjoying luxury and 
many privileges when millions are living in poverty.

I feel very strongly that these proposals should not be accepted 
by Parliament.

New D elhi; A. D. MANL

3rd August, 1968.



APPENDIX I
Summary of recommendations of Joint Committee on Salary, Allowances an 4 

Other Amenities to Members of Parliament

SI. Para No. Recommendations
No. of Report

(1) Housing Facilities
1 15 (a) Rent-free accommodation:

After considering all aspects of the matter, the 
Committee recommend, by a majority (Ayes: 10; 
Noes: 5), that the following housing facilities 
should be provided to Members of Parliament: —

(i) Members should be provided with a free 
furnished A type flat, with a servant 
quarter and a garage;

(ii) Members who are allotted or are already 
occupying B, C, D, E or F type flats or 
bungalows should pay the difference bet­
ween the rent payable for the appro­
priate type of accommodation in their 
possession and the rent payable for an 
A type flat with 25 per cent usual remis­
sion; and

(iii) Air-conditioning facilities should be 
provided in one of the rooms of a Mem­
ber’s residence, on specific request on 
payment of additional rent.

2 16 (b) Water and Electricity Charges:

The Committee recommend, by a majority 
(Ayes: 10; Noes: 5), that an allowance of Rs. 600
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per annum on account of water and electricity 
charges should be paid to a Member in respect 
of the residence allotted to him in Delhi or New 
Delhi.

(2) Telephone Facilities

After considering all aspects of the matter, 
the Committee recommend unanimously that—

(i) In addition to the free telephone facili­
ties provided to Members in Delhi or 
New Delhi under the Housing and Tele­
phone Facilities (Members of Parlia­
ment) Rules, 1956, Members should also 
be provided with a telephone either at 
their residence or at their office in their 
usual place of residence or any place in 
the constituency, subject to the exis­
tence of telephone facilities in that area, 
and a Member shall not be liable to make 
any payment in respect of the first 5400 
local calls made from such telephone 
during any year;

(ii) The limit of free calls made from a tele* 
phone installed at the residence or the 
office of a Member of Parliament at 
Delhi or New Delhi should be increased 
by 50 per cent i.e. from 3600 to 5400 per 
year; and

(iii) Members’ trunk calls should be dealt 
with on "Priority” basis by the P. & T. 
Department.

The Committee also recommend, by a majo­
rity (Ayes: 8; Noes: 4), that one free trunk call 
during a fortnight should be allowed to Mem­
bers of Parliament during session periods from 
Delhi to their constituency or to their usual place 
of residence.
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(3) M edical Facilities

5 24 After full consideration of the matter, the
Committee unanimously recommend that Mem­
bers of Parliament should be provided free medi­
cal treatment in any medical institution in the 

1 country which is run or aided by the Govern­
ment of India or the State Governments and the 
charges on this account, if any, should be re­
covered by the medical institutions direct from 
the Government.

(4) Rail Travel Facilities

6 28 (i) After careful consideration of all
aspects of the matter, the Committee re­
commend, by a majority (Ayes: 8; Noes:
3), that every member should be provided 
with a free first class non-transferable 
pass which should entitle him to travel at 
any time by any railway in India with one 
attendant in third class. The first class 
pass should also entitle the holder to tra­
vel by A.C.C. on payment of one-third of 
the difference between A.C.C. and first 
class fares.

(ii) The Committee unanimously recommend 
that the travelling allowance admissible 
to the Members of Parliament at present 

under Section 4 of the Act should conti­
nue.

(iii) The Committee also unanimously recom­
mend that every member should be entitl­

ed to stay in the retiring rooms at rail­
way stations for a maximum period of 
two days on payment of service charges 
only.

(5) A ir Travel F acilities . .  ,

32 After due consideration, the Committee una*
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nimously recommend as follows:—
(i) In place of the existing facilities avail­

able under the second proviso to Section 
5 of the Act, every Member should be 
allowed:

(a) in the case of a session of either 
House, four intermediate journeys by 
air to any place in India during a 
session lasting more than 75 days and 
two such journeys during any other 
session, and

(b) in the case of a sitting of a Committee, 
one such journey.

(ii) Daily allowance should be paid to Mem­
bers when the absence during an inter­
mediate journey as now proposed under 
the second proviso to Section 5 does not 
exceed seven days.

(iii) During inter-session periods, Members 
should be allowed to travel by air by 
paying the difference between the First 
Class and the air fares.

(6) R oad T ransport F acilities

The Committee recommend unanimously that 
Members of Parliament should be provided with 
road transport facilities to tour throughout their 
respective States, and for this purpose they should 
be provided with a free pass entitling them to tra­
vel by State transport as well as by private 
buses plying in their respective States. The Com­
mittee also recommend unanimously that the road 
mileage allowance admissible to them should be 
increased from 0.50 p. to Re. 1.00 per mile.

(7) P ostal Facilities

The Committee unanimously recommend that 
free postage should be given to Members up to
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a limit of Rs. 1200 per annum. They further re­
commend that this free postage should be given 
in the form of service postage stamps and not in 
cash. -

(8) S tenographic/secretarial assistance

After careful consideration of all aspects of 
this matter, the Committee unanimously recom­
mend that stenographic | secretarial assistance 
should be provided to each Member of Parlia­
ment, and for this purpose they recommend, by 
a majority (Ayes : 11; Noes : 2), that an allow­
ance of Rs. 1001 - per mensem be given to each 
Member.

(9) G eneral Facilities

(i) Facilities for journeys abroad:

The Committee recommend that Government 
should take necessary steps for the implementa­
tion of the following suggestions:—

(a) Members should be exempted from the 
production of P forms ;

(b) the foreign exchange allowance should 
he raised from Rs. 6,000 to Rs. 9,000; 
and

(c) Members of Parliament should be pro­
vided with a special passport overs­
tamped “MP” to avoid undue detention 
and inconvenience at customs posts.

(ii) Income Tax:
The Committee recommend that for the con­

venience of Members of Parliament assessable 
to income tax, an Income Tax Cell should be 
opened in Parliament House.

(iii) Air-lifting of dead bodies of M.Ps.
The Committee are not satisfied with the de­

cision'Uf the Government in this respect and



recommend that the dead body of a Member 
should be air-lifted by commercial flight or 
chartered flight, as may be necessary, and trans­
ported without any charge falling on the family 
of the deceased.

(iv) Foreign mail of Members:

The Committee see no objection to the check­
ing of the foreign mail of Members by customs 
authorities. They recommend, however, that 
Government should issue instructions to the cus­
toms authorities that after scrutiny, such mail 
should not be destroyed but should be delivered 
to the Member concerned. m

(v) Catering facilities for Members in Parlia­
ment House:

The Committee are of the view that it is neces­
sary to provide efficient and satisfactory catering 
service to Members of Parliament in Parliament 
House and appreciate the present arrangements 
made therefor through the Railway Board. The 
Committee recommend that every endeavour 
should be made to run the Members’ Refresh­
ment Room in Parliament House on ‘no profit no 
loss' basis, and in case there is any reasonable 
loss, the same should be subsidised by the Sec­
retariats of Parliament.

(10) D aily A llowances

After carefully weighing the pros and cons of 
an increase in the rate of daily allowance, the 
Committee recommend, by a majority (Ayes : 9 ; 
Noes: 3), that the rate of daily allowance should 
be raised from Rs. 31 to Rs. 51 per day. Those 
Members who may be unwilling to draw daily 
allowance at the revised rate need not do so.



APPENDIX II

Extracts from the Salaries and Allowances of Members of Parliament 
Act, 1954 and the Rules made thereunder

(1)
Salaries and A llowances of M embers of Parliament A ct, 1954 

* * * * * *

3. Salaries and daily allowances.—A Member shall be entitled to 
receive a salary at the rate of five hundred rupees per mensem dur­
ing the whole of his term of office and subject to any rules made 
under this Act an allowance at the rate of thirty-one rupees for each 
day during any period of residence on duty.

4. Travelling Allowances.— (1) There shall be paid to each mem­
ber in respect of every journey performed by him in India for the 
purpose of attending a session of a House of Parliament or a meet­
ing of a committee or for the purpose of attending to any other busi­
ness connected with his duties as a member, from his usual place 
of residence to the place where the session or the meeting is to be 
held or the other business is to be transacted and for the return 
journey from such place to his usual place of residence—

(a) if the journey is performed by rail, an amount equal to
one First class fare plus one third class fare for each 
such journey, irrespective of the class in which the 
member actually travels;

(b) if the journey is performed by air, an amount equal to one
and one-fourth of the air fare for each such journey;

(c) if the journey or any part thereof cannot be performed by
rail or air—

(i) where the journey or any part thereof is performed by 
steamer, an amount equal to one and three-fifths of 
the fare without diet for the highest class in the 
steamer for each such journey or part thereof, or, if 
there is no regular steamer service, such amount for 
each such journey or part thereof as may be prescrib­
ed by rules made under section 9;
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(ii) where the journey or any part thereof is performed by 
road, a road mileage at the rate of eight annas per 
mile for each such journey or part thereof.

Explanation.—For the purpose of sub-clause (ii) of clause (c) of 
this sub-section, the expression ‘journey’ shall include the journey 
from and to the railway station, port or aerodrome to and from the 
usual place of residence of the member or as the case may be, the 
residence of the member at the place where the session of the House 
of Parliament or a meeting of the Committee is to be held or where 
any other business is to be transacted.

* * * * * *

5. Travelling allowances for intermediate journeys.—Where a 
member absents himself for less than fifteen days during a session of 
a House of Parliament or a sitting of a Committee for visiting any 
place in India, he shall be entitled to receive travelling allowances 
in respect of such journey to such place and for the return journey—

(a) if the journey is performed by rail equal to one First class
fare for each such journey irrespective of the class in 
which the member actually travels;

(b) if the journey is performed by air, equal to one fare by air
for each such journey:

Provided that such travelling allowances shall not exceed the total 
amount of daily allowances which would have been admissibe to such 
member under section 3 for the days of absence if he had not so re­
mained absent:

Provided further that nothing in the first proviso shall apply if 
the member visits his usual place of residence performing the jour­
ney by air not more than twice during a session or sitting lasting 
more than seventy-five days, or not more than once, in any other 
case.

Explanation.—The provisions of clause (c) of sub-section (1) and 
of sub-section (2) of section 4 shall, so far as may be, apply to 
travelling allowances payable under this section as they apply to 
travelling allowances payable under that section.

6. Free transit by Railway.— (1) Every member shall be provided 
with one free non-transferable first class pass which shall entitle him 
to travel at any time by any railway in India.



Explanation.—For the purpose of this $ub-sectton, a member shall 
indude a Minister as defined in the Salaries rad Allowances of Min­
isters Act, 1952, and an officer of Parliament as defined in the Sala­
ries and Allowances of Officers of Parliament Act, 1953, other than 
the Chairman of the Council of States.

* * * * * *
9. Power to make rules.— (1) * * *

.. * • * * * * . ,

(3) The Joint Committee constituted under sub-section (1) may 
after consultation with the Central Government make rules to provide 
for all or any of the following matters, namely:—

* * * * * *

(f) medical, housing, telephone and postal facilities men­
tioned in section 8; and 

* * * * * *

(2)
T he Members of P arliament (T ravelling and D aily A llowances) 

i Rules, 1957
[ * * * * * *
i 17 (1). Whenever a Member undertakes a journey by using the 
| railway pass provided under section 6, he shall fill in a Member’s, 
I railway journey form as set out in Form ‘B’ before the commence- 
i ment of the journey and hand over the form to the railway ticket­
- collecting staff on the termination of the journey'at the detraining 
station. For this purpose a booklet containing twenty-five machine
numbered copies of Form ‘B’ shall be supplied to each Member.

. * * * * ♦ *

(3)
T he Housing and T elephone Facilities (Members of P arliament)

R ules, 1956
* • * * • *

2. Remission in rent.—With effect from the commencement of 
these Rules, the monthly rent payable by a Member in respect of 
any residence allotted to him in his capacity as such Member shall 
be 25 per cent less than the monthly rent payable in respect of that 
residence immediately before such commencement.

Explanation I.—For the purposes of this Rule, “rent” includes 
the rent of furniture and charges on account of the rent of servant’s
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quarters, motor garages, table and pedestal fans, table lamps, floor 
standard lamps, boilers, refrigerators, desert coolers and air condi­
tioning units and includes also charges in respect of additional ser­
vices. ,

* * * • * *

4. Exemption in respect of telephone charges.— (1) No charges 
shall, be payable by a Member in respect of the installation and rental 
of one telephone installed either at his residence or at liis office in 
Delhi or New Delhi, and no Member shall be liable to make any 
payment in respect of the first three thousand six hundred local 
calls made from the telephone during any year.

* * * * * *

(4)
T he M edical Facilities (M embers of P arliament) R ules, 1959 

* * * * * *

2. Medical facilities admissible.—Members of Parliament shall 
during their term of office be entitled to the same medical facilities 
as are available to Officers of the Central Civil Service, Class I, 
having their headquarters in Delhi or New Delhi, under the Contri­
butory Health Service Scheme for Central Government employees, 
contained in the Ministry of Health Memorandum No. F. 6 (1) -1/54- 
Hosp., dated the 1st May, 1954, as in force from time to time. . 

• * • * * *
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